, kit Singh Rawat Vs. Poonam Singh
17.10.2020
In view of the directions contained in the Office Order
No.26/DHCrzozo Dated 31107.320 of the Hon' ble High Court of Delhi
and office order no. 5566 75/D& SJ (East)/KKD/Delhi dated 210a2070 of
Ld. District & Sessions Judge. East. the present application is taken up
for hearing through video conferencing using the App Cisco WebEx.
Present Applicant B. S. Rawat is present (through video conferencing).
This is an application moved on behalf of the complainant/applicant
seeking correction of typographical error and for early hearing of the matter.
It is submitted by the applicant that inadvertently he had mentioned
his incorrect address in the application filed by him 11 /Sec. 156 (3) Cr.P.0
which is corrected in die present application It Is prayed that his new/correct
address be taken on record.
Heard and perused.
Let an amended memo of parties be filed on record by the
applicant/complainant mentioning his new/correct address and let a copy of
the same alongwith the copy of complaint and all accompanying documents
be filed on record to be supplied to IOiSHO concerned.
It is further prayed that the NDOH be preponed as the matter is
pending since very long.
Heard
In the interest of justice and in view of the submissions, the NDOli
preponed to 23.12 30 The date given earlier stands cancelled
Application stands disposed of accordingly.
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C opy of this order be given to applicant through electronic mode.
Let copy of this oozier be sent to PS concerned or information and
coni lance.
( RENO CHAD 1 ARY)
MM-04/EastiKK D/D /17.10.2020

FIR No.21/20
PS Laxmi Nagar

17.102020
In view of the directions contained in the Office Order
No.26/DHC /2020 Dated 30.07.2020 of the Hontble High Court of Delhi
and office order no. 556675/D&SJ (East)/KKD/Delhi dated 29.0R2020 of
Ld. District & Sessions Judge, East, the present application is taken up
for hearing through video conferencing using the App Cisco WebEx.

Present

Ld. APP for the State (through video conferencing).
Sh. Bankey Bihari Sharma 1.d Counsel for applicant/complainant
(through video conferencing).
10 is present (through video conferencing).
Report filed by the 10. A s per the report, a notice U/Sec. 91/160

Cr.P.C. has been sent to the MLO, Transport Authority. B urari, Delhi for

Information but reply Is still awaited. It is further stated that the
inforniatiori is required for investigation purpose.
Penised
Let a copy of the reply of 10 be supplied to the applicant through
electronic mode.
10 seeks time to complete the investigation.
Heard.
10 is directed to complete the investigation ex
The application is disposed of accordingly.

( REND CHAUDH

)

MM-04kast1KKD/Delhi/17.10.2020

FIR No.447/19
Laxmi Nagar
tate Vs. Salman
17.1020a)
In view of the directions contained in the Office Order
No.26/DHC/2020 Dated 30.07.2020 of the Hon'ble High Court of Delhi
and office order no. 5566 75/D&SJ (East)/KKD/Delhi dated 29.08.2020 of
Ld. District & Sessions Judge, East, the present bail application is taken
up for hearing through video conferencing using the App Cisco WebEx.
Present 1.d. API' for the State (through video conferetx:ing).
Sit Mohit Bhardwaj, Ld. Counsel for applicant/accused (through
video cot deretwing).
Vide this order. 1 shall dispose of the application moved by accused
Salman. seeking bail.
Reply filed by the 10. Same is perused.
Arguments on the bail application heard on behalf of both the
parti es.
It is submitted that accused is in JC since 04.08.2020. It is further
submitted that accused is a young man aged 26 years and was falsely
implicated in the present case. It is further submitted that investigation i
complete and accused is ready to abide by all terms and conditions imposed
upon him. if he is granted bail.
On the other hand. L d. A PP for the state strongly opposed the bail
application submitting that the recovery was effected fmm the accused. It is
tunivr submitted that accused may tamper or hamper the evidence and ma
lump the bait.

Considering the fact that accused in JC since 04.08.2020, recovery
has been effected and investigation has already been completed, no useful
purpose would be served to keep him behind the bar.
Hence, unless required in any other case, accused Salman is
admitted to bail on furnishing personal bond and surety bond in sum of Rs.
20,000/ each subject to the following conditions:
That he shall not indulge in commission of any similar or other
offence upon his release;
That he shall not tamper with the evidence in any manner,
That he shall not make any inducement. threat or promise to any
witwss (es) involved in case;
That he shall furnish his complete residential address and
intimate the Court if and when there is any change thereto;
That he shall appear before the C ourtA0 if and when called upon.
The application stands disposed of.
Copy of this order be sent to Jail Superinte

t co reed and Ld.

Counsel for applicant through electronic mode.
(RENU CHAU ARY)
M M - 04/E astiK K D /Delhi/17.10.2020

FIR N 0.438120
PS. Laxmi Nagar

17.10220
In view of the directions contained in the Office Order
No.Z&DHC /2020 Dated 30.07.2020 of the Hontble High Court of Delhi
and office order no. 556175/D&SJ (East)/K KD/Delhi dated 21011 2ceo of
Ld. District & Sessions Judge, East, the present application is taken up
for hearing through video conferencing using the App Cisco WebE x.

Ptvsent: Sh. Cyan Prakash, Ld. Counsel for applicant (through video
conferencing).

Vide this order. I shall dispose of the application moved by
applicant for release of mobile phone make MI, Note 9 IMEI No.
860862040583579 on superdari.
Reply to the application has been filed by the 10. Perused. As per
the reply. the 10 has not objected to the application stating that the mobile
phone is nut required by the police.
I have heard the applicant Perused the record
As per the directionb of the Hon'ble High Court of Delhi in
Manjit Singh vs. State in Cr1 MC No. 4485/13 dated 1Q09.2014 , case
property may be released to the rightful owner after preparing detailed
panctinama taking photographs. valuation report and a security bond. Further,
pructuction of mobile should riot be insisted upon during trial and i
photographs along with panchnama should suffice for the purpose o
evidence.

I")

1/411t\ 1:4

In view of above IO/SHO is directed to release the mobile phone
make Ml, Note 9 IMEI No. 860862040583579 to the applicant/owner on
furnishing security / indemnity bond as per valuation of mobile phone make
MI. Note 9 IMEI No. 860862040583579. Valuation shall be done prior to
releasing the mobile phone to the applicant_ A detailed panchnama shall be
prepared after taking photographs of the mobile phone from all angles and the
same shall be attested/countersigned by complainant as well as accused. The
cost of photographs shall be borne by the applicant. Panchnama along with
photographs and Indemnity bond shall be filed in the court along with chargesheet.
rood.
n
Copy of this order be sent to applicant through r
el .Inic

( RENU CHAUD
Y)
MM-04/EastAKD/Delhi/1 102020

E. FIR No.034613/19

PS Laxmi Nagar
State Vs. Ashif C Ashique
Applicant: Mohd. Subham
17.10.2020
In view of the directions contained in the Office Order
No.26/DHC/2020 Dated 3QC7.2020 of the Hon'ble High Court of Delhi
and office order no. 5566-75/D&SJ (East)/KKD/Delhi dated 29.08.2020 of
Ld. District & Sessions Judge, East, the present application is taken up
for hearing through video conferencing using the App Cisco WebEx.

Present Ld. APP for the State (through video conferencing).
Sh. B. K . Sharma. Ld. Counsel for applicant Mohd Subham
(through video conferencing).
I.d. Counsel for applicant/surety seeks liberty to withdraw the
present application due to technical reasons.
Heard
In view of the aforesaid reason, the present application is dismissed
as withdrawn.
Application is disposed of accordingly.
Copy of this order be also sent to Ld Counsel 6r appli

through

(REND CHAU H Y)
MM-04/EastAKD/Delhi/ .1(12020

E. FIR No.034613/19
PS Laxmi Nagar
State Vs. Ashif @ Ashique
Applicant: Shabana
17.10.2020
In view of the directions contained in the Office Order
No.26/DHC/2020 Dated 3107.2020 of the Hon' ble High Court of Delhi
and office order no. 5566-75/D&SJ (East)/KKD/Delhi dated 29.082020 of
Ld. District & Sessions Judge, East, the present application is taken up
for hearing through video conferencing using the App Cisco WebEx.
Present: Ld. APP for the State (through video conferencing).
Sh. B. K. Sharma. Ld. Counsel for applicant Shabana (through
video conferencitg).
Ld Counsel for appl i cant/surety seeks liberty to withdraw the
present application due to technical reasons.
Heard.
In view of the aforesaid reason, the present application is dismissed
as withdrawn.
A pplication is disposed of accordingly.
Copy of this order be also sent to Ld Counsel f ppl

through

e-mail.

RENU CHAUDHA Y)
MM-04/East/KKD/Delhi/17.10.2020

